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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, (he 3rd November, 2015 

G.S.R. 835,E,.-In exercise of the powers conferred by sub-section (1) of Sec.ion22A of .he Chaptered 
A , IUAO n x nf 1949) Section 22A of the Cost and Works Accountants Act, 1959 (23 ot IVSV) anu 

Appellate Authority consisting of the following persons, namely:— 

(1) Shri Justice P.K. Bhasin, 
Judge (Rctd.), 
High Court of Delhi, 
New Delhi. 

(2) Dr. Navrang Saini. 
Director (Inspection and Investigation), 
Ministry of Corporate Affairs, 
Shastri Bhawan, 
New Delh-110001. 

-Chairperson 

Member 
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q r a ^ w r a : aramr^ 

(3) Shri Praveen Garg. 
Joint Secretary, 
Department of Justice, 
Ministry of Law and Justice, 
Jaisalmcr House, 
New Delhi-110011. 

(4) Shri Kamelcsh S. Vikamsey, 
Sunshine Tower, Level 19, 
Senapati Bapat Marg, 
Elphinstone Road. 
Mumbai-400013. 

(5) Shri Sunil Goyal 
SRG House, 2, M.I. Road, 
Opp. Ganpati Plaza, 
Jaipur-302001. 

(6) Shri Pravakar Mohanty, 
HTG-188,Ph.VlI, 
Sailashrce Vihar, 
Chandrasekharpur, 
Bhubaneswar-751021 
Odisha. 

(7) Shri B.M. Sharma, 
B-2 Neelsadan Apartments, 
1426, Sadashiv Peth. 
Opp. Pune Vidyarlhi Griha, 
Pune-411030. 

(8) Ms. Prceti Malhotra 
1 Prithviraj Road 
New Delhi 110011. 

(9) Shri Sanjay Grover, 
B-88. First Floor, Ring Road, 
Defence Colony, 
New Delhi 110024. 

-Member 

-Member 
| Appointed under sub-section (l)(b) 
of section 22A of the Chartered 
Accountants Act, 1949) 

-Member 
I Appointed under sub-section (1) (b) 
of section 22A of the Chartered 
Accountants Act, 1949] 

-Member 
[Appointed under section 22A of the 
Cost and Works Accountants Act, 
1959] 

- Member 
[Appointed under section 22A of the 
Cost and Works Accountants Act, 
1959] 

- Member 
[Appointed under section 22A of the 
Company Secretaries Act, 1980] 

- Member 
[Appointed under section 22A ol the 
Company Secretaries Act, 19801 

of the Chartered Accountants Act, 1949. . . 

, T h e terms and conditions of services and allowances of the ^ £ ^ ^ 2 ^ 5 3 

shall be governed by the Appellate Authority (Allowances payable to, and ^«*™ « " 

c t i r p L o n and Members and the manner of meeting expenditure of the Authority) Rules, 2006. 

This notification shall take effect from the date of publication in the Official Gazette. 
5. 

[F.No. 12/15/2007-PII 
MANOJ KUMAR. I t Secy. 

I ^ c ^ l i ^ ^ ^ 10064 

and Published by the Controller of Publications, Delhi-110054. 
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